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BEF ORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 737/2023 

 

IN THE MATTER OF: 

Society for Voice of Human Rights and Justice & Anr.                Applicant(s) 

Versus 

Mahalaxmi Land and Finance Company & Ors.                       Respondent(s) 

 

RESPONSE/REPORT FILED BY THE DISTRICT MAGISTRATE, 
GHAZIABAD, STATE OF UTTAR PRADESH IN COMPLIANCE OF THE 
ORDER DATED 27.08.2024 

 
1. That the applicant in this present before this Hon’ble Tribunal Original 

Application has made a plea that Survey No. 2476 and 1564 (hereinafter 

referred to as Khasra No.) comprising of an area of 0.961 hectare  as per 

revenue record is a lake (hereinafter referred to as Jheel) but on that lake 

area, residential construction is being raised by Mahalaxmi Land and 

Finance Company, Shalimar i.e., Respondent No. 1 in violation of the 

environmental norms. It was further submitted by the applicant in support 

of the plea that the land in question is a Jheel, which is supported giving 

reference to the revenue record on page 49 filed as additional document 

on 25.01.2024. along with the Original Application before this Hon’ble 

Tribunal.  

 

1
212



2. That the Hon’ble Tribunal took cognizance of the matter at hand and 

directed the undersigned to ascertain the correct position relating to 

nature of the land and also the extent of construction, if any, made on the 

land of the Jheel and submit the report. 

 
3. It is submitted to this Hon’ble Tribunal with utmost regard and veracity 

that the undersigned had submitted a report dated 08.05.2024 in 

compliance of the Hon’ble Tribunal’s order dated 01.03.2024, outlining 

the details of the Khasra No. 2476 and 1564. That in this report the Sub-

Divisional Magistrate (hereinafter referred to as S.D.M.) vide letter no. 

4085/ST-SDM/2024 dated 08.05.2024 has elaborated and brought to this 

Hon’ble Tribunal’s notice about the current nature of the Khasra No. 1564 

and 2476 have been blatantly described as given below: 

A. Khasra No. 1564- That this land with an area of 0.961 ha in village 

Pasunda Pargana, Loni Tehsil & District Ghaziabad. It is cognate to 

emphasize the fact here that as per the Extract of Khatauni annexed in 

the report of 08.05.2024. It is clear and evident that the current nature 

of the land maintained by the Bhulekh, Uttar Pradesh is that of a Jheel 

(annexure on pg. no. 68-69 of the Judicial File). That the relevant 

paragraph with regard to this has been mentioned hereinunder (pg. 

no. 65 of the Judicial File)- 

“खसरा सं'ा 1564 (े*फल 0.961 है0 /ाम पसौडंा परगना लोनी तहसील व 
िजला गािजयाबाद की वत@मान खतौनी फसली वष@ 1430-1435 के खाता सं'ा 
3623 पर झील के नाम अंिकत है। EFगत खसरा नं० की भूिम पर लगभग 40 

वषJ से सघन आबादी बनी Mयी है िजसमN लगभग 80 मकान पूव@ से बने Mये हO। 
मौके का फोटो, खतौनी व सुपर इSोजनTे की छायाEित संचWक 1 है।“ 
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B. Khasra No. 2476- That this land spread in an area of 0.0760 ha village 

Pasunda Pargana Loni, Tehsil & District Ghaziabad is declared under the 

name of Hindon Air Field (Indian Air Force) and also presently the said 

land under the Khasra No. 2476 is within the boundary of the Indian 

Air Force owned land. It is pertinent to mention here that this land was 

never under the category or nature of any Jheel or Pond since the time 

such records were maintained. That the relevant paragraph has been 

mentioned below for this Hon’ble Tribunal’s assistance (pg. no. 65 of 

the Judicial File)- 

“खसरा सं'ा 2476 (े*फल 0.0760 है0 /ाम पसौडंा परगना लोनी 

तहसील व िजला गािजयाबाद की वत@मान खतौनी फसली वष@ 1430-1435 

के खाता सं'ा 3647 पर िहBन एयर िफD (भारतीय वायु सेना) के नाम 

अंिकत है तथा मौके पर भी उJ खसरा नं० की भूिम भारतीय वायुसेना 
की बाउBM ी के अNर है। उJ भूिम तालाब/ झील की भूिम नही ंरही है।“ 

4. It is apposite to draw the attention of this Hon’ble Tribunal to the fact that 

in the letter mentioned in above paragraph no. 3, it has been stated that 

in relation to the Khasra No. 1564 in question a Writ Petition bearing no. 

11754/2002, Municipal Corporation (Nagar Nigam) vs. Board of Revenue 

was filed by the Municipal Corporation, Ghaziabad in the Hon’ble High 

Court of Allahabad. That this petition is currently pending before the 

Hon’ble High Court for adjudication (pg. no. 65-66 of the Judicial File). 

 

5. It is material to state here about the background and historical context of 

the litigations that have been adjudicated and decided related to the land 

in question i.e., Khasra No. 1564. That the same are given date wise 

hereinunder: 
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i) 08.08.1979- Mahalaxmi Land & Finance Co. Pvt. Ltd. (hereinafter 

referred to as Mahalaxmi) filed a case before the then Sub 

Divisional Officer or S.D.O., Ghaziabad for getting the said land 

registered under their name. It was ordered by the S.D.O., 

Ghaziabad to name it as ‘Abadi’. 

ii) YEAR 1983- The same case was again filed before the S.D.M., 

Ghaziabad who overruled the earlier order and named the land in 

question as ‘Colony Mahalaxmi Land & Finance Co. Pvt. Ltd abadi.  

iii) 23.03.1985- The said case was enquired by the S.D.M. who named 

it as ‘Abadi’ again. 

iv) 12.06.1985- Mahalaxmi then approached the Additional 

Commissioner, Meerut Division for setting aside the above order 

dated 23.03.2985. The then Additional Commissioner, Meerut 

Division ruled in favour of Mahalaxmi and put the land under their 

name. 

v) 29.08.1996- The Nagar Nigam approached the Hon’ble Board of 

Revenue for directing an order in the matter of the said land. The 

Board ruled for setting aside all the above orders and categorized 

this land as a Government Land.  

vi) 30.09.1996- Mahalaxmi filed a Writ Petition No. 1993/1996 before 

the High Court (hereinafter referred to as H.C.). The H.C. passed an 

order dated 30.09.1996 to set aside above quoted order dated 

29.08.1996 and remanded back the matter to the S.D.M., 

Ghaziabad for fresh hearing u/s 33/39 (now sections 32/38) of the 

Uttar Pradesh Revenue Code.  

vii) 15.10.1999- S.D.M. taking cognizance of the matter passed an order 

to declare the land under the category of only ‘Abadi’. 
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viii) 13.07.2000- Mahalaxmi went to Additional Commissioner, Meerut 

Division against the above impugned order of S.D.M., Ghaziabad 

dated 15.10.1999. The Additional Commissioner, Meerut Division 

passed an order to set the S.D.M., Ghaziabad order aside and 

named the land as ‘Colony Mahalaxmi Land & Finance Co. Pvt. Ltd 

abadi. 

ix) 28.11.2001- Nagar Nigam in the year 2001 approached the Hon’ble 

Board of Revenue to take the matter into consideration. The 

Hon’ble Board of Revenue dismissed the appeal of Nagar Nigam. 

x) YEAR 2002- Nagar Nigam filed a Writ Petition No. 11754/2002 

before the Hon’ble High Court, Allahabad Bench, Uttar Pradesh in 

which the H.C. passed an order to put a stay on the order cited 

above dated 28.11.2001.  

TRUE COPY OF THE ORDER OF THE H.C. IN WRIT PETITION NO. 

11754/2002 HAS BEEN ANNEXED HEREIN AS ANNEXURE R1 

xi) YEAR 2005- An application was filed to the Chief Minister of Uttar 

Pradesh for making them aware of the true nature of the Khasra No. 

1564 which is a Jheel and therefore, that it is neither Abadi nor 

Colony Mahalaxmi Land & Finance Co. Pvt. Ltd abadi.  

xii) 12.12.2005- In response to the above upon the direction of Special 

Secretary to the Chief Minister, State of Uttar Pradesh, an enquiry 

was conducted by the then Tehsildar and it was found in his report 

that all the subsequent entries until now were forged which have to 

be rectified in reference to Khasra No. 1564 which was finally 

named or classified as a Jheel. 

TRUE COPY OF THE LETTER DATED 12.12.2005 BY THE THEN 

TEHSILDAR HAS BEEN ANNEXED HEREIN AS ANNEXURE R2 
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xiii) 19.12.2005- The then S.D.M. Mr. Dharmendra Pratap Singh vide 

letter no. 8/2005-06 dated 19.12.2005 took cognizance of the 

matter after examining the report dated 12.12.2005 filed by the 

Tehsildar and passed an order exercising the power given to him by 

the then Sections 33 & 39 (now Sections 32 & 38) of the Uttar 

Pradesh Revenue Code, 2006. In the said order it was Ordered by 

the S.D.M. that the land in question before this Hon’ble Tribunal is 

of the true nature of a Jheel and therefore, any other name in the 

Khasra No. 1564 must be repealed or omitted and it should be 

categorized as a ‘Jheel’.  

TRUE COPY OF THE LETTER NO. 8/2005-06 DATED 19.12.2005 BY 

THE S.D.M. HAS BEEN ANNEXED HEREIN AS ANNEXURE R3 

 

6. It is expedient to apprise the Hon’ble Tribunal here that on 19.12.2005 as 

alluded above under the heading (xiii), the S.D.M. had passed an order to 

rectify the error or omit the forged entry to label the land in question i.e., 

Khasra No. 1564 under its true nature of a ‘Jheel’. It is significant and 

appropriate to bring to the notice of this Hon’ble Tribunal that the same 

information regarding the Khasra No. 1564 has been mentioned in the 

letter of the S.D.M. attached to the District Magistrate report dated 

08.05.2024 (pg. no. 65 of the Judicial File) along with the Extract of 

Khatauni (pg. no. 68-69 of the Judicial File) maintained by Bhulekh, Uttar 

Pradesh annexed in the same report.  

TRUE COPY OF THE REPORT DATED 08.05.2024 FILED BY THE 

UNDERSIGNED HAS BEEN ANNEXED HEREIN AS ANNEXURE R4 
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7. It is germane to mention here that as no Counsel was appearing on 
behalf of the undersigned or State to assist the Hon'ble Tribunal 
therefore, the inconvenience was caused to the Hon'ble Tribunal. For the 

same the undersigned tender sincere apology. It is also humbly 
submitted before this Hon'ble Tribunal to kindly consider these findings 
and take note of the fact that this Khasra No. 1564 is a Jheel' and cannot 
be considered as owned by anyone privately. 
TRUE COPY OF THE CURRENT PHOTOS TAKEN ON SITE AND THE MAP OF 
THE KHASRA N0. 1564 HAS BEEN ANNEXED HEREIN AS ANNEXURE R5 

8. That the present Report/Response is being filed in compliance of order 
dated 27.08.2024 of this Hon'ble Tribunal. 

District MMgistate 
Ghaziabad, Uttar Pradesh 

7

218



HIGH 

COURT 
OF 

JUDICATURE 
AT 

ALLAHABAD 

Dated Allahabad, the- 103/2002 

IN THE HIGH CoURT OF JUDICATURE AT ALLAHABAD CIVIL SIDE 

PRESENT: The Hon'ble Justice - YATINDRA SINGH, J. 

MS 

APPELLATEJQRIGINAL JURISDICTION 

Nagar Nigam Ghaziabad through Mukhya Nagar Adhikart Nagar Nigam 
Ghaziabad--

Ex. by 

Civil Misc. Writ Petition No,- 11754 of 2002 

(Order ou the Memo) 

Issue notice. 

34-D8-24 

The Board of Revenue, U.P. (Camp Meerut) District Meerut and 
Others 

Versus 

(Photostat copy of the aray of thepatties is attached.) 

ORDER 

Appellants 

Notce on bebalf of respondents No.1, 2 and 3 have been accepted by the 
Standing Counsel. Issue notíce to respondent No4 by registered post. List for 
admission after servíce upon respondent No4. Tl further order of the Court. 
operation of the order dated 28.10.2001 shall rerialn stayed. 
Dt:18.3.02 

TRUE ÇOPY 

Petitioners 

Asalstant Raylstrar 
Copylng Mísc.E' Saotlon 

High CaI, Alalubad 

-Respondents. 

DISIRICT GHAZIABAD 

Sd/-Yatindra Singh, J. 
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